IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0A.No.632/99 Date of Order: 16-8-99

Batwaan:

Smt.P.Swarnalatha Rag Y. .Applicant
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1. The Assistant Commissioner, ny
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~ e
Kendriya Vidyalaya Sanghatan, i 2y &
Hyderabad Region, 40 5 3~
Sscunderabad, %, &S
. G 2,
2. The Principal, WIS

Kendriya Vidyalaya,

Bolaram, Secunderabad: ...Respondents

Counsel for the Applicant - Mr .K.Sudhakar Reddy,Advocata’

Counsel for the Respondents ~ Mr.B,Narasimha Sharma,Sr.CGSC
CORAM:

THE HON'BLE MR,JUSTICE D.H.NASIR : VICESCHA IRMAN

Drdaer

Heard.

The applicant is challenging tha action of the
respondent authorities including har hame in the surplus list
dt.23.7.98 and also calls for a.direction ta be issﬁad to the
réspondents to retain the applicant at Kendriya Vidyalaya,
Secunderabad. The main grounds-advanced by the rival parties
are to the affPect that the applicant was posted at Kendriya
Vidyalaya,Bolarum, Sacundsrabad to Kendriya Vidyalaya ,NFC
at Ghatkesar, but she could nat Join at the place of hap new
posting on account of ths fact that-she was suffering from
chronic back pain and was uﬁablé-to travel such a long distanco
svery day. It is further submitted that she has to look after
Pour old persons the youngest being 79 years, one is blind,
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one is cripled with back bone fracturs and one cardiac natient
with chrenic diabstas. She alsp states that her husband has

to travel 40 Kms.svery day fPor attending to his place of work.

2., Considering the above submissions made by the learnasd
counsel Mr .K,Sudhakar Reddy for applicant I believe that the
interests of justice would be served if a direction is given
to the respondents to reconsider the case of the applicant

on the bagis of the Pacts contained in para 6.7 of Q0A.

3. This OA is therefore disposed of with a diresction
to R~1 to reconsider the applicant's case for placement
at any one of the names which may bas furnished by tha

appglcant in her represantatlcn to be made for this purpose,
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The rsspondents may consider and decide the case on sympathétic
ground within one month from the date of receipt of the
representstion. Status quo regarding the applicant to be

maintained till the case is decided and desposed of by

4. The OA is disposed of accordingly. No costs.
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